UPEN '—n‘)I,

CENInaL AMINISIRALLVE IRIBUNAL ALLAMACA L BENCH,
Allahabac,

Allahabad This [The 9th Fepruary,1999.

URLGINAL APPLICATION NU; 1520 of 1692,
Coram: Hontkle wr, S.deyal, AM,,

Hon'pble Mr, S,K,Agrawal,J, ..,

uUnion of Ingiag - Trrough

Ihe dvisional ailway Manager,

Northern rHailway, MOradabad, .. Applicant,
(L/A sri  woviiia 5 aranjAdvocate, g
Vs,

1, vommissioner w orkman's “omeensation

Acl 1523,

2. Smt,poonam w idow of late
Sri Harsaran, resicent of village
Useda, Post Useda, aistrict;
Bul andshahr, ... HRegpongents,
(u/ﬂ S Y K.Sinhg and
SrisgK, wbey, Aaveate),
( Bys Hon'ble Mr. S, iayal, A M,)

Ihis application is unger section lg of the
#omini strdive Iribunals Act, 1985, [ he applicant has
sought relieg—{fcf setting gside the orader of the
Wofmi ssioner w orkman's Campeusation Act, 1923
awarding co;ﬁfnxsation of Rs36756/-with an interest
of 11s16800/-and penalty as imposed to the appiicant
$at, FPoonam,
It is now a settleg postion of law that such matters

are notii thin the jurisaicticn of the Central Administ .



2.

-rative I[rinunal, therefore, this applicdionis dismissed .

The applica®mt may seek his relief pefore a proper forum

/ Membéffij) . Member(A) .

if so advised,

rc/



